Office of The Deputy Commissioner, Ludhiana

To

The Hon’ble Chairman
National Green Tribunal
New Delhi.

No 9439 Datedcvfos/qO;o

Sub: Action taken report original Application No. 465 of 2019
title Kulwinder Singh Sandhu & Ors.Versus Ram Murti &
Ors.

As per above cited subject it is submitted that in the
'Hadda Roddi' Situated along the banks of River Satluj at Village Ladhowal
spreading in an area of approx. 5.5 acres, dead animals Carcases are
disposed off. This is the source of foul smell and causing Deterioration in
the water quality of River Satluj.

In compliance of the order dated 05.02.2020 in the original
Application No. 465 of 2019 title Kulwinder Singh Sandhu & Ors.Versus
Ram Murti & Ors ther District Administration has taken action as follows:

(i) The undersigned has issued directions to Municipal
Corporation, Ludhiana to expedite the completion of modern
and scientific Carcass Utilization Plant vide this office letter no
9618 dated 04.03.2020 and copy of the same is attached as
Annexure-A

(i The wundersigned has issued directions to the District
Development & Panchayat Officer, Ludhiana to locaﬁe alternate
sites for disposing off the remains of dead animals till the

completion of the Modern Caracas Utilization Plant vide this




]

office letter no. 9619 dated 04.03.2020 and copy of the same is
attached as (Annexure-B)

(i) The undersigned has issued directions to the Punjab Pollution
Control Board to keep a regular strict vigil at the site of Hadda
Roddi so that no further activities that pollute River Satluj can
be carried out at this site vide this office letter no. 9622 dated
04.03.2020 and copy of the same is attached as (Annexure-C)

This Action Taken Report is submitted for your kind consideration
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